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Tu,sday, 7th August, 19s6 

Th, Lole Sabha "''' at Elewn of rh, Clocl, 
[ MR. SPEAK.ER in rh, Chair ] 

, ORAL ANSWERS TO QUESTIONS 

Gtm1• Brldp Project 

•,a,. Shrl Bhapat ]ha Au• 1 
Will 1 · ihc Minister of hllwaya be 
plcued to state : 

(a) whether Government propose t o  
aivc preference i n  recruitment to  local 
men whose lands had been acquired for 
Ganga Bridge Project without i n  any way 
aacrificing the question of merit and put 
experience ; and 

(b) the percentage of local and outaide 
persona employed aa unskilled, acmi-akilled 
and stilled labourcn at prcacnt > 

The Parllamentar)' Secretary to tile 
Mbalater of Rallwa)'9 and Traaaport 
(Shrl Shah Nawu Kbaa) 1 (a) Yea. 

(b) A statement giving the information 
ii laid on the Table of the House. [S11 
Appendix V, anncxurc No. 1.] 

� Shrl Bbqwat Jba Aud I From the 
statement i t  is evident that the proportion 
between locals and outaidcn i a  very srcat 
not only in the skilled and semi-skilled catc-
1orica, but even i n  the unakilled cateaory 
there ia a great difference. May I know 
what arc the reasons for thie-whcthcr persona 
arc not available or i t  i t  the monopoly of 
tome other section 1 

Shrl Sbalmawu ltbaa I I mipt in­
form the hon. Member that although there is 
a lot of difference in the numbers as between 
the locale and the outaidcn with rcaard to  
unakillcd labour, the majority of t6e un-. aki llcd ouuidcn do not come from other 
Statca ; they come either from Patna or other 
district• of Bihar. 

Shrl Bbapat Jba Aud I May I 
know whether i t  i a  a fact that in the unskilled 
labour, not only employed by the project 
authoritica but allo by the contncton. 
larae numben arc not from Patna or Mobmeh 
but from outaidc the State ; ii i t  a fact or not 1 
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Sbrl Sbalmawu IChaa I Aa far as the 
Railways arc concerned, most of the unskilled 
labour that we employ comes from the other 
pans of Bihar. About the labour employed 
by the contractors we do not have any parti• 
cular information. 

Sbrl Bba,wat Jba Aud I I want to  
know the reason, why they arc from outside 
the State. 

Mr. Speaker I Order, order. My 
predcccuor, Shri Mavalanbr, refused to allow 
auch qucations in the original-• to what 
arc the Statca, what arc the communities and 
ao on. Now, is it the contention of the hon. 
Member that with respect to the Centrally 
administered subjects they ought to  be only 
from one State ? Now, this is a matter of 
Rai lways, i t  ia not Bihar State. 

Sbrl Bbapat� Aud : May I know 
from the Chair if it 11 the rulina that we arc 
not entitled to aak whether in such projecta 
which are in a particular State, where people 
have aacrific:ed their Janda and orchards and 
everything, they should have no right to  get 
employment? It ia the 1cneral concern of 
the Government of India, not mine. 

Mr, S�r I That ia not the question 
put. In view of une111ployment etc., why 
not provide employment to the local people 1 
that ia another matter. But to say with res­
pect to Centrally administered things that i t  
should be only from one particular area, i1 
too bis a proposition. If the question had 
been put I would not have allowed it, in 
accordance with the rules already laid down 
by the previous Speaker. or counc, un­
anployment ia a a problem which hu to be 
relieved whether in a State or in the whole 
of India. But to punuc i t  as if the Centrally 
administered mattcn must be confined to a 
particular State or States, doca not accm to be 
proper. 

Sbrl Dba,wat Iba Aud I Should 
there be none from the [ocal place ? 

Mr, Speaur I The hoa. Mcmt;,er 
i1 1winain1 the pendulum to the other 11dc 
too much. 

Sbrl Bbqwat Jba Aud I May I know 
wh«hcr any facilitiel have been provided IO 
far for J.ivina work to all thole who have 
voluntanly Jivcn thclr lands and many other 
t.hiop for for project ? 
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The Dep11ty Mlnlater o( Rallwaya -d 
Transport (Shrl Alapqn) 1 The autho.ri­
ties, the local officers who do this rec�it­
ment, have been asked to bear this in mind 
that those whose lands have been taken away 
-"taken away" mean� not for nothiag, they 
have been paid ample compensation-even 
ao, they should be con�idcrcd for employment 
provided they arc suitable. 

Sbrl Sbree Naray- Du : May I 
know what was the procedure adopted and 
the organisation set up to recruit all these 
Cltegories of labour there ? 

Shrl A ..... _ 1 A com mi ucc of officers 
attached to the project makes this recruit­
ment. 

Pudit D, N. Tlwary : May I know 
how many persons drawing more than Rs. 
soo are from the State of Bihar and from other 
States ? 

Sbrl Alaseaaa I I should like to have 
notice. 

Sbrl Bba1W11t Jh• Aud I May I know 
what is the percentage and relationship of 
1uch officers who arc drawing above Rs. 300 
and above Rs. soo ? 

TIie Mlnlatier or Rallwaya ud Tram­
port (9brl Lal Babadur Sbaatri) , Sir, 
may I ,ay a word ? As you have rightly said, 
undQ the Constitution it is not pouible for 
u, to mike any discrimination, in the matter 
of recruitment, between one State and an­
other. But this matter wu referred to 
me by some hon. Members of Bihar. And 
we took special care 10 instruct our General 
Manager, who is in charge of that project, 
to see to it that II many local men as possible 
should be recruited and should be absorbed. 
And the result has been quite satisfactory. 
In the statement placed on the Table of the 
House it has bl::en said with regard to the un­
skilled category that the percents� of the local 
men is 39 per cent and that of the outsiders 
61 per cent. Out of thi5 61 per cent of out­
siders, I miaht inform the hon. Member that 
the 11,ajority ore from Bihar. They may not 
be belonging to the area round about the 
Mokamehghat Bridge, but they come from 
Bihar, and their percentage is about ninety. 
So hon. Members will sec that local people 
have been given preference. 

As regards officers, of course it depends; 
the Railways have to transfer officers from one 
place to another for the respective profcctt. 
It is not possible for us to confine ourselves 
to the Bihar State only. There it nothing 
like Bih1s Railw,y. There is the Eastern 
Railw.iy or the North-Eastern Railway, and 

. those R<tilwaya are aprcad over a number of 
Statcs. Therel'ore, it is not potsiblc for ut 
to confine ounelves to the 5clection of ot&oen 
from the Bihar State only. 

Sllt'l Blaqwat J1aa Aud a Don it 
apply all over the country the same way > 

Mr. Speaker I It must apply. 

Sbrl Jalpal Slnrh I While under the 
Constitution there can be no cmbari:to on the 
movement of labour, do Govemmc:nt accept 
the f rinciple that gcnentlly they would employ 
loca labour ? 

Mt', Speaker : They have employed 
90 per cent. 

S.brl Jalpal Slqb I I said local labour. 

Mr, Speaker I Hon. Members must 
once again look .imo the rules. The Question 
Hour ought not to be used for the purpose 
of eliciting a policy from the Minister. The 
hon. Member asked : is it the rule or policy? 

So far as this matter is concerned, it has 
already been aaid that thouah no< within the 
radius of five miles or so, 90 per cent of the 
people have been taken from the State of 
Bihar. We will stop at that stage. 

Fertlllzen aad Cbemlcala Ltd., 
Alwaye 

•786. S.bri A. IC. Gopalaa : Will the 
Minister of Labolll' be pleased to state : 

(a) the nature of demands raiacd by the 
employees of Messrs Fertilizers and Chemi­
cals Ltd., Alwayc, Travancorc-Cochin State 
in their Memorandum to the management; 
and 

(b) the steps Government propose to 
take to meet these demands ? 

The Depaty Mialater of Labour 
(Sbrt Altld All) 1 (a) According to the 
informatiol received from the State Govem­
ment the demands of .the workers arc as 
follows -

(1) Bonus for the years I9S4 and 
1955. 

(2) Gratuity. 
(3) Revision of pay scales. 
(4) Incrcaacd dearness allowance. 
(S) Abolition of contract system. 

... 
(6) Confirmation of certain grades of 

employees. 
(7) Creation of additiooal posts etc. 
(b) Ancmpts at conciliation by State 

Government Officers having failed, the di.­
pute was referred for adjudication on 19-4-56. 

Slll'I A. I(. Gopa1aD I May I know 
whether one of the demands is as far as the 
contract ayatem is concerned, and may I 
know whether Government have proposals 
to abolish the contract system and take up the . 
work dcparunentally ? 

Slt.rl Abld All I This maner has been 
referred to adjudication. ll ii one of the 
itcma there. 

Slt.rl V. P. Nayar : I want to koow bow 
the dcamcaa allowance of the workcn at 
Alwaye compares with that of worken ID 




